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IN THE CENTRAL ADMINISTRAT IVL TRIBUNAL ¢ HYDERABAD B
AT HY DERASAR

O.d.N0,2/97.

BETWELN 3

P.5Shaik Sahib

AND

1, The Divisional Rly. Managery

~cum-bBivisi-nal Personnel

Officer, Guntakal Bivision,
5.C.Rly., Guntakal,

2., The General Manager;-
S.C.Rly., Rail Nilayeam ,
secunderabead,

3, Thé Union of India,

Rep. by Bedretary,
Ministry of Rajlways,
New Delhi.

HON 'BLE SHRI R,RANGALAJAN : MEMBER (ADMY,)
HON'BLE SHRI B.o, JAI PARAMESHWAR ¢ MEZMBER (JUDL.)

JUDGEMEWNT

o e - — -

L Oral order as per Hon'ble Shri R.Rangarajan, Member

Heard Mr,Briz Mohan Singh, learned couwnsel fo
applicant and Mr,V.Bhimanna, for Mr,D,I,Paul, leamgq

counsel for the respondents,

2 The agsplicant retired from service on 30,11.9¢

sensponary penefits have been Settled treating his g

.. Applicant,

ENCH

Date of Or&er:'l,l.97

.+ Respondents.

@ounsel for the Applicant .. Mr, Briz Mdhan Singh
" Counsel for the Respondients ve Mr. DLJF.PaUl,
CORAL:

(Admn. ) X

r the

¢ sStanding

4, His

ervice from

1967 as temporary Khalasi. His earlier service as |[fasual labour

i

from 22.1C,62 to 11.2.64,$5L§lso counted. , letter No,G/P,621/

III/MSL/Vol, IIT, dt., 1,11,95 (A-4) it is stated in Jthat—Fetroy

that he was not in service in the vear from 1964-67
s :
that period ,ds not counted,

and hence

The applicemt—Swombbe—+that reriod




:"'%'EE‘Q,

¥s—moteoarces, The applicant submits that he worke
that period alsc from 12,2,64 to 15,2,67 and that pe
not been mentioned in the Wervice Register due to om

‘3i that is also counted he will get higher pensionar

3. This 04 is filed praving for a direction to t

to count the period from 11,2.64 to 15.,2.6#yalsc for

calculating nis final settlement dues,

4, The applicant only submits that he worked dur

period in guesticon, But he has ncot indicated anywhe
Cand

places where he uorxe§§ihe auyerlorﬂzbe worked and o

to check the veracity of thﬁ*%tatement. Though the

supmits that he was kept on the select list alter in

memo Ho, @fhis meme 4

7

inGicate that he was engaged from that date onwards.

G/P,564/VII, dt, 3,1,64 (&-2)

assist the retired employee it is felt appropriate t

R-1 to depute a Welfare Inspector to check the detai

by the applicant, Por that the applicant ahould mee

Welfare In“nectoz nominated by R-1 and indicate hlm

L

where he worked during the said period and &lso othe
t0 enable that Weliare Inspector to check whether th

was @n duty during that period, On that basis a rec

made. frcords are available to prove the contention
épplicant the same may have to be taken into _account
of fixing the final settlement dues, Time for compli

six months from the date of receipt of a copy of thi

5 The CA is ordered as above with no order as ¢

{ R GANGAR A

Dated : 1lst January, 1997

{Dictuted in OpenCourt)
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Copy te:-

1,

2«
.

RSM/~

Officer, Gunrakal Division, S.C«Rly, Guntakal
The Generdl Manager, S.C.Rly, Rail Nil-yam,

The Secretary, Ministry of Railways, Unien ef

"New Delhi,

The Divisianal Rly- Managpr cum Divisional Per%onnel

One copy to sri. B, Mphan Singh, advocate, CAT, Hyd.

One copy to Sri. D.F. Paul, sC Rlys, CAT, Hyd.
One copy to Library, CAT, Hyd.

K
One Sparelcopy. o . | K
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THE HON'3LE SHRI- R.RIAGARAIZEN: M{A)

ANDB

THZ HIN'SLE 5HRI B.S.2AT PARAMISHU.R:
- m{3)

1

DATED: : -/»’///‘?7 1 B

. @BRFER/IUDGEMENT

ADMITTIO AD INT:RIM DIRECTICHS IS34:ID

T53I0 45 WITHDAWN,
D240 /RBIICTED
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